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 SHRI  VIKRAM  MAHAJAN  (Kan-
 gta):  It  hes  been  answered,

 SHRI  H  R,  GOKHALA:  When  you
 were  not  here,  I  have  answered  this
 precise  question,

 SHRI  SHYAMNANDAN  MISHRA:
 What  1s  the  answer  to  our  question  as
 to  why  the  byeelection  to  Dar-
 bhanga  parlamentary  seat  be  not
 clubbed  with  the  Assembly  bye-
 elections  which  are  m  the  offing  only
 1  1/2  months  later?  Why  has  he  not
 come  forward  with  a  straight  reply?

 MR  SPEAKLR
 answered  it

 He  has  already

 SHRI  SHYAMNANDAN  MISHRA
 He  hag  not  rephed  to  that  question
 You  know  that  in  the  House  of
 Commons  the  Speaker  mw  consulted
 with  regard  to  the  bye-elections
 Therefore  we  are  pe:fectly  in  order
 in  laying  a  great  deal  of  strers  on  it

 SHRI  NITIRAJ  SINGH  CHAU-
 BHARY  The  voters  list  had  been
 revised  with  regard  to  Darbhanga
 election  and  therefore,  1t  was  held.
 The  Assembly  elections  could  not  be
 held  eailier  than  they  became  due
 (interruptions)

 MR  SPEAKER.  Shri  Vajpayce—
 not  here

 Shn  P  K  Deo—also  not  here

 13.52  drs,

 RE  CURRENT  STRIKE  SITUATION
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 SHR!  S  M  BANERJEE  (Kanpur)
 You  have  not  admitted  the  adjourn-
 ment  motion  You  know  yesterday
 we  have  spent  about  5  hours  The
 Minister  was  very  good  to  admit
 something  and  1  was  announced  in
 the  All  India  Radio  In  response  to
 that  we  have  received  certain  tele-
 grams  from  those  leaders.  .  (Unter.
 ruptions).

 AUGUST 6,  1073  in  Railwoys  abo.

 MR,  SPEAKER;  But  I  can  gliow
 if  you  [ike  the  call  attention  motion.

 SHRI  8  ज.  BANERJEE:
 hear  me  for  a  minute.  I  would  ro-
 quest  the  hon.  Minwier  to  make  one
 question  clear.

 MR  SPEAKER  I  am  not  allow-
 ing  anything  on  this  I  will  allow
 the  call  attention  motion.

 SHRI  5  M  BANERJEE  The  due
 cussion  on  cull  attention  will  come
 up  tomorrow  I  am  trying  to  help
 the  situation

 MR  SPEAKER  Tomorrow  every-
 thing  will  come  bofore  the  House

 SHRI  5  M  BANERJEE  Some
 efforts  should  be  made  to-day  The
 leaders  of  the  All  India  Loco  iunning
 staff  who  i+  under  a  threat  of
 warrant  of  ar  under  DIR  and  men
 like  Shri  H  ४  Choudhary  have  been
 arrested  (Interruptions)  I  do  not
 mind  the  call  attention  notice

 झ-पक्ष  बदौलत  बह  1  उम  दिन  डिपो
 औफ  ह्  गया  ।  का  रेग  बने  की  क्या
 जगत है  है।

 आ  एस  एम  बती  हा  तो ना हने

 हे  कि  इन  अमर  अ  मा  अ  डी  क्षमादान  हो  ।
 असी या  et  aa  टेलीग्राम
 भेजे # 1  -  वामन  fe  sere  द्र  कि
 बे  'गिरफ्तार  य  उमंग 1  ा  शिर्क
 नारी  ie mit: @  Te, कम
 अन  अपने  क  fave  आय

 अध्यक्ष अज्र  वे  आप  नगर लेना  ।

 ओएस एम  बतो  हम  चाहत  है
 वि  डाल  “समम  ही

 अध्यक्ष  मगद  आ  ही  देखिए श्री
 गया  देव  क  नवाल  गर  एक  घटा  लग  गया।  oo:

 शची  एस  एन  |. / (ै  आप  मेरी

 आत  एक  मिनट  सून  लीजिये  ।
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 wan  wire:  कोई  बात  सामने  हो,
 मोशन हो  तो  सुनूं  ।

 औ  शन  एम०  अनी  :  वह  तो  आप
 मे  रिजेक्ट कर  दिया  ।

 अध्यक्ष  मह् दो बय:  मैंने  इजाजत  दे  दी  थी।
 अब  मैं  आप  को  कौल  आर्टेटन  की  इजाजत
 दे  दूगा,  और  कल  कर  लीजियेगा 1

 आ  जगन्नाथ  राव  ओपी  :  जिन  का

 नाम  कान  प्रदेश  में  नही  होता  उन  को  आप
 मौका  नहीं  देते  ।  इसलिये इस  मामले  पर

 हम  चाहने  हैं  कि  आप  बहम  करने  का  मौका
 दे।

 SHRI  5.  M.  BANERJEE:  The  Rail-
 way  Minister  shculd  make  a  stat:-
 ment  that  leaders  should  come  for
 negotiations  and  that  no  one  will  be
 arresicd,  .One  gentleman  has  been
 arrested  and  he  should  be  released.
 That  is  all  that  we  want.  We  don't
 want  anything  else.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  This  morning  I  met  the
 hon,  Railway  Minister.  At  his  request
 1  met  him.  I  asked  him  to  make  a
 statement  because  the  leaders  of  the
 All-India  Loco  Running  Staff  Associa-
 tion  have  sent  ug  telegrams  We  want
 him  to  make  statement  on  the  floor  of
 the,  House  and  not  through  secondary
 channels  Let  him  make  a  statement
 in  the  House.  In  the  morning  he
 told  us,  I  am  prepared  to  make  a
 statement.  He  said,  I  am  agreeable
 if  the  Speaker  agrees,  because,  the
 matter  is  in  the  hands  of  the  Speaker.

 wine  भदोही  :  इसीलिये अगर  आप

 थारे  तो  कल  कामल  स्टेशन  ले  ।  अअ  स्टेटमेंट

 के  बाद  कैसे  डिबेट  होगी  7  आप  खद  हो  कहा
 करते  हैं  कि  जेब  कान  स्टेशन  हो  तो  स्टेटमेंट
 कमों  दे  रां  है।  अमरस्टेटमट दे  तो  काल  अटेंशन

 महीं  जायेगी।  मुश्किल  त  याह  है  1

 SHRI  SAMAR  MUKHERJEE.  It
 ds  a  question  of  time;  it  is  not  a  ques-
 tion  of  Calling  Attention.  Even  one
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 day’s  delay  matters  much.  You  can
 understand  the  sort  of  situation

 which we  face.

 अध्यक्ष  मटीबय  मुहर का  वक्त आप
 देखने  हैं  कि  किम  तरह  से  जाया  होना  है  t

 उस  दिन  गोल्ड  कंट्रोल  बिन  के  टाइम  दो,

 तीन  घंटे  एक  बात  को  ने  कर  बहस  हुई  ।

 आज  श्री  गगा  देव  के  सवाल  पर  काफो  वक्त
 अला  गया  I  कल  को  कुछ  और  वात  आ
 जायेगी ।  तो  यह  चीजे  आना  र्भनो  हैं,
 वात  खत्म  ही  नही  दाती  qd

 शी  एस  एम०  बनों  :  अनिल  अटेगन
 कल  आयेगा  ।  अगर  डिस्कशन  देना  दे  ता  दो

 घटे  आज  दे  दोजिया ।

 We  ean  have  a  discussiun  from  3
 O  clock

 MR  SPEAKER  Are  you  prepard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI).  They
 have  stated  that  they  have  had  a  dis-
 cussion  with  the  hon,  Railway  Minis-
 ter  If  the  hon  Mhnister  hag  stated
 that  he  would  be  agreeable  to  make
 a  statement,  I  have  nothing  more  to
 add.

 SHRI  SAMAR  MUKHERJEE:  I
 also  asked  him  for  a  debate.  He  told
 me,  he  has  no  objection  if  a  debate
 is  allowed

 MR.  SPEAKER:  I  allow  every-
 thing;  I  don’t  disallow  anything.

 औ  एस०  एम  बतों  दो  घंटे  का

 डिस्कशन  दे  दीजिये  आज  क्यों  कि  हम  चाहते
 हैं  कि  मामला  जल्दी  खत्म  हो  ।

 अध्यक्ष  महोदय  :  न  कोई  लेजिस्लेशन
 बिजनेस  होता  है,  एक  दिन  कुछ  होता  है,

 दूसरे  दिन  कुछ  आ  जाता  है,  कभी  काल  अटेंगन
 आ  गयो,  कभी  गंगा  देव  का  मजाल  आ  गया,
 परसों  राम  नाथ  का  आ  आयगा  q  यह  आप
 का  वक्त  है  आप  जैब  चाहें  इस  को  |  करे।
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 थी  एस०  एस०  धन:  आप  ने  कहा  (ii)  G.O,  Ma.  No,  1482,  published

 ar  डिस्कशन  देंगे...  in  Andhra  Pradesh  Gazette  dated

 अध्यक्ष  महोदय  :  मेरी  बात  तो  मानी
 महीं ।

 शी  एस०  एम०  बनी :  हारने के  बाद
 मान रहे  हैं।

 अध्यक्ष महोदय  :  हारने  के  बाद  माना
 तो  क्या  माना।

 आप  मिनिस्टर  से  पूछ  लें  ।  पांच  बजे
 के  करीब  इसको  क्या  लिया  जा  सकता  है?
 तब  बंडा  डेढ  बंडा.  दे  देंगे  /  छ:  बजे  तक  या
 आध  पौन  घंटा  आगे  कर  देंगे  और  इसको
 ले  लेंगे।  फिर  कालिंग  स्टेशन  वगैरह  कोई
 नहीं  होगा

 Now  papers  laid  on  the  Table  आ
 Raj  Bahadur.

 14  bre.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  MOTOR  VEHICLES
 Act,  1939  READ  WITH  CLAUSE  (e)  (iii)
 or  Presment’s  PROCLAMATION  re

 ANDBRA  PRADESH,  ETC.

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  RAJ
 BAHADUR):  Sir,  I  beg  to  lay  on  the
 Table: —

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  183  of  the  Motor  Vehicles  Act,
 1939  read  with  clause  (c)  (ili)  of  the
 Proclamation  dated  the  18th  January,
 1973,  issued  by  the  President  in  rela-
 tion  to  the  State  of  Andhra  Pradesh: —

 (1)  GO,  Ms.  No.  1440  published
 in  Andhra  Pradesh  Gazette  dated
 the  7th  December,  1972,  making  cer-
 tain  amendments  to  the  Motor
 Vehicles  Rules,  1964.

 the  2ist  December,  1972  making
 certain  amendment  to  the  Andhra
 Predesh  Motor  Vehicles  Rules,  1964

 (2)  Two  statements  (Hindi  and
 English  versions)  showing  reasons  for
 delay  in  laying  the  Notifications  men-
 tioned  at  (1)  above,  [Placed  in  Libra-
 THe  See  No,  LT-5310/73].

 (3)  A  copy  of  Notification  No.  06.0
 Rt.  No.  603,  (Hindi  and  English  ver-
 sions)  published  in  Andhra  Pradesh
 Gazette  dated  the  26th  April,  1978
 regarding  period  for  payment  of
 motor  vehicles  tax  under  sub-section
 (2)  of  section  9  of  the  Andhra  Pra-
 desh  Motor  Vehicles  Taxation  Act,
 1963,  read  with  clause  (०)  (iii)  of  the
 Proclamatiun  dated  the  18th  January,
 1973,  issued  by  the  President  in  rela-
 tion  to  the  State  of  Andhra  Pradesh.
 [Placed  in  Library.  See  Nog  LT-5311/
 733.

 SHRI  ४.  M.  MEHTA:  (Bhavnagar)
 I  would  request  you  to  give  an  oppor-
 tunity  to  make  a  submission  under
 the  rule.

 MR.  SPEAKER:  After  the  forma)
 business  you  may  raise  it  and  whe»
 I  convey  that  to  you,

 UrTar  Prapest}  NaGak  MAHAPALIKAS
 (AMENDMENTT)  ORDINANCE,  UtTTAR
 Praptsnh  UsRAN  PLANNING  AND  Drve-

 LOPMENT  ORDINANCE,  ETc,

 THE  MINISTER  OF  WORKS  AND.
 HOUSING  (SHRI  BHOLA  PASWAN
 SHASTRI):  Sir,  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Ordinances  (Hindi  and  English  ver-
 sions)  under  provisions  of  article
 218 (2)  (a)  of  the  Constitution  read
 with  cleause  (०)  (ili)  of  the  Procia-
 mation  dated  the  13th  June,  1973,
 issued  by  the  President  in  relation  to
 the  State  of  Uttar  Pradesh: —

 (i)  The  Uttar  Pradesh  Nagar
 Mahapalikas  (Amendment)  Ordi-.


